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(SHRI RAM PUJAN PATEL): (a) Two sguar 
mills in Bihar ara lying cbsod so far.

(b) The sugar factorios have remained 
dosed for various reasons as inadequate 
cane availability, size, age and condition of 
plant and machinery, technical and manage­
rial competence, etc.

(c) Since these factories have remained 
dosed for a bng time, it is not possible to 
assess the number of employees rendered 
jobless.

(d) As on31.7.1990,10applications for 
setting up new sugar mills in Bihar State 
have been deceived. Details of location are 
given at the statement bebw. These appli­
cations will be considered by the Govern­
ment in the light of the licensing policy guide­
lines announced recently.

STATEMENT

AtSitalpur.TehsilChapra.
Distt. Saran.

7. M/s. Bihar Cooperative Sugar
Factory
Federation Ltd., At — Sapaul, 
Distt. Saharsa

6. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd., At — Shitalpur, 
Distt. Saran (Chapra).

9. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd.. At — Amarpur. 
Distt. Bhagatpur.

10. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd.. At — Ohanaha 
Distt. West Champaran.

Names and Location of Proposed New 
Sugar Factories to be set up in Bihar (As 

on 31.7.1990)

BIHAR

1. Government of Bihar Sugar Cane 
Department
Pirp-aiti, Tal. Pirpaiti,
Distt. Bhagalpur.

2. Government of Bihar Sugar Cane 
Department
Jamui, Tal. Jamui, distt. Monghyr.

3. M/s. Radhakrishna Export Indus­
tries Ltd.,
Proposed At Dhanaha, Teh./Tal/ 
Dhanaha,
Distt. West Champaran.

4. M/s. Spencer & Company Ltd.,
At Dhanha, Distt. West Champaran.

5. M/s. Harrisons Malayalam Ltd..
At East Champaran.

6. M/s. Win Medicare Limeteel

[English]

Vegetable and Grain Processing In 
Pepsi Foods

2124. SHRI RAMASHRAY PRASAD
SINGH:

PROF. MALINI BHAT- 
TACHARYA:

SHRIMATI SUBHASHtfQl ALt;

Will the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:

(a) the quantity of tomatoes and other 
fruits processed by the Pepsi Food Project in 
Zahara plant so far; and

(b) the quantity of ptoatoes and com 
processed in the potato and grain process­
ing plant at Channo so far?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). M/s. Pepsi Food Private Limited 
have been granted a Letter of Intent for the 
manufacture of Processed potato/grain foods
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for an annual capacity of 8000 MTs and 
Procassad fruH/Vegatable products for an 
annual capacity of 12000 MTs. Datails of tha 
raw matariab used from tima to tima in tha 
manufactura of tha at)ov« mantionad itams 
ralatas to tha day-to>day functioning of tha 
Company and tha informatbn is not main­
tained by Government.

Kama Ctaaaad a* Essantiai Commodi* 
tlea

2125. SHRiSUOAMOESHMUKH;Will 
the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(a) whether Government propose to 
include more items in the definition of essen­
tial commodities;

(b) the commodities presently included 
and proposed to be included in the definition 
of essential commodities;

(c) the cost of production of the com­
modities covered in the essential commodi­
ties; and

(d) whether Government propose to 
publish the cost of production of essential 
commodities on packages/packets with a 
view to check the profiteering in these items?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) and (b). 
New items are included in the list of essential 
commodities as and when circumstances 
warrant such incluston. A list of Commodi­
ties declared as essential is given in the 
statement below.

(c) Cost of production of these com­
modities is not maintained by the Depart­
ment.

(d) Under the provisions of the Stan­
dards of Weights and Measures (Packaged 
Commodities) Rules, 1977, it is compulsory 
to stamp on each bag/package of p^kaged 
commodities the following Information:—

I) Name of the commodity:

H) Name and address of the manufao- 
turer/packef;

ill) Month and year of manufacturing/ 
packing

iv) Net quantity;

V) Sale price.

However, dedaratton of cost of produc- 
tkin on such ttags/packages is outskie the 
scope of the above Rules.

STATEMENT

List of CommodiOas Dedamd Essential 
Under th6 Essential Commodites Act. 

19SS

Dekared Under Clause (a) of Section 2 of 
the Act:

1.

2.

3.

4.

5.

6.

7.

a.

Cattle Fodder, including 
oik:akes and other con­
centrates.

Coal, including coke and 
other derivatives.

Component parts and 
accessories of automo­
biles.

Cotton and wollen textiles. 

Drugs.

Foodstuffs, including ed­
ible oilseeds and oils.

Iron and Steel, including 
manufactured productsof 
Iron & Steel.

Paper, including news­
print, papertward and 
straw board.




